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Counsel for the applic ant : Bkzi None. 

Iet thec ase be adjourned to 22.07.1996 

fd, admission. 

 
(N.K.verma) 
4viemiDer 

3/22.07.96 	Counsel for the applicant * Shri N. Ganguly 	
: 

At the request of learnec counsel fore  ' 
-- 

___ 	the aplicant, the case,is adjourrd to 13.08.1996 ft  

for admission. 

../ 	 Shri R.R.Ilishra, the proxy cunsel f 

Shri U.Pthak, the learned counsel for the 

applicant. 
I 

At the request of the proxy counsel , let it be 

adjourned for the day and put up on 14.8.96 for 

admission hearing. 

1QL1
(N.K. Verm ) 

Member (4) 
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- 	
5.1 14.18/96 	Shri U. Pathak, the learned coursal for the 

app1icit.t 

erv4iw 	 Let it be a03ournad t64..96 for admission 

hearing as prayed for by .t 	learned counsel for 

the applicant. 

(N.K. Verma 

/CBS/ llembex (A)ry --, 
- 

4 
6/4. 9. 1996 	' Counsel [or the 	1nt : Mr. Umesb Pathak 

Ccun tel for the rpondents -: None 

Heard Shri Umesh pathak, learned co"1 fot 

the app1icnt. Issue notices to the respon- 	return1e 

within six weeks as to why the application eç ot 

: 	 disped of at the admission stage itself. Rejit 
- 	 • 	 / 

O 0 \ 4 c 	if any, may be,filed withina week 

this case on 7. 10. 1996fr aijssjon. 
/1 

N.,K.Ver a ) 
Member (A) 



8/26.11 .96 

OR 319/96 

Hofl'ole Shri K.O. Saha, Nember(R) 

Counsel for the applicant 	: Ilr.U.Pathak 
Counsel for the respondent :1r.J.N.Pandey 

:(lr.J.N.pd,dey, learned Senior 5tendjng 

Counset.for the respondents, prays for six weeks 

time tt file written statement. Prayer allowed. 

List ths •.C.asa.ón 26.11.96 for admission/hearing. 

- 	
19en 

Counsel f'b± thepplican 	.. Shri N.Ganguly, 

Counsel for the respondents ... 1. Shri J.N.Pandey 
Senior Standjn 
Counsel 

2. Shri R.K.Chaubey, 
Junior to Shri J.N. 
Pandey, Sr. S.C. 

Today is fixed forhearing of this case for 

Admission. Shri. R.K.Chaubey, learned Mvocate for 

the respondents submits that though the case is fixed 

for filing of ritten Statement, 	txk yet 

no instructIon has been issued from the Department 

relating to the facts of kthe case. So, he may be allowed 

to argue the case on the point of law only. Heard 

Shri. J.N.Pandey along with Shri R.K.Chaubey<' 	the, 
c1'-.i'  

Shri N. Ganguly, learned counsel for 

the applicant. The case of the applicant is that his 

father Was a Class IV employee in the 	dst Office 



2. 

at Daltongapj on.regu1r basis. The.. 

aljcants father died.on17.8.1984...,At that 

time, the p.plicant was minOr nd he attained 

thaj'orjty &i tO .7 .92 and he also passed the 

itricu1atjon Examination iXi the year 1993. 

Thereafter, the applicant submitted an 

.applitatjon on 5.8.92 before the Respondent 

N0.3, Superintendent of Post Of fice, Falamau 

Division, DaltonQanj as per thdIét3.on of the 

Respondent Ib .3 vj4& Annexure3" 6f this case.. 

According. to the applicant as per the direction. 

of the Respondent No 3 he applied for the post in 

- 	 prescribed form Supported with.all material 

documents on 15.7.95. Thereafter, no reply haen 

received from the respondents regarding thethtment 
r 	.. 

on compassionate ground., Learned Advocate appearing 

on behalf of the applicant submits that as per 

the laws laid down by the Government of India the 

applicant is entitled to get appointment on 

compassionate ground on account of death of his 

father who was a regular Class IV employee in the 

Department. So, denial of appointment withut 

disclosing any reason is noçdoubt arbitrary and 

illegal and a direction should be issued upon.the 

respondents to issue appointment on compassionate 

ground in this case. The learned Advocates 

aearing on behalf of the respondents submit 

that right of getting appointment on compassionate 
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ground is not granted under law. Thereby 

the petition is liable tq be.d1smissedMter 

hearing both the parties I fifld  that hoig 

the applicant appIiedf or appointment on the post 

SKS 

on compassionate ground as asked for by the respondent 

No.3 vide Aneure, ¶fter, no communication has been 

made by the respondent N6.3 regarding his appointment. 

At the sane time, no °representation has been made by 

the applicant before the authority inviting attention 

of the higher authorfty regarding his appointment. H. 

Iri:vjew of the. matter, I direct the applicant:' 

to make a fresh representation before the respondent 1No.2 

within 7 days from today through the Respondent No.3 

and the Respondent No.3 shall forward the representation 

of the applicant to the Respondent No.2, Chief Postmaster 

General, Bihar Circle, Patna for consideration and 

necessary action within 14 days from the date of receipt of 

this representation. The respondent No.2 is directed to' 

dispose of the representation within 3 (three 

ftom thedate of receipt of the representation from 

thë:respondent No.3 with' cogent reason. 

Accordingly the application is disposed of, 

but no costs. 	 . 

D. Purkayastha ) 
ember (j) 

0 


